Criminal cases/Complaints pending against MP/MLA
HARYANA

As on 31.05.2026

S.No. g?sltl::c(t)f the Baf::::;o:sson Ins/;;t];l,trl on Disposal balg;Zleg on
01.05.2026 31.05.2026
1 Ambala 0 0
2 Bhiwani 0 0
3 Charki Dadri 12 0 1 11
4  |Faridabad 0 0 0 0
5  [Fatehabad 1 0 0 1
6  |Gurugram 25 0 3 22
7  Hisar 2 1 0 3
8  |Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10  |Kaithal 0 0 0 0
11  Karnal 0 0 0 0
12 [Kurukshetra 0 0 0 0
13 |Narnaul 1 0 0 1
14 Nuh 4 0 0 4
15 |Palwal 0 0 0 0
16  Panchkula 5 0 0 5
17  |Panipat 1 0 0 1
18 Rewari 0 0 0 0
19  Rohtak 2 0 0 2
20  Sirsa 0 0 0 0
21  Sonipat 0 0 0 0
22 |Yamunanagar 2 0 0 2
Total 55 1 4 52




Details of

cases against Mps/MLAs in the State of Haryana as on 31.05.2026.

Sr. |District Name [Name of the Court IName of [Name of MLA Sitting/ Title of the case [Case No. assigned in CNR No. IDate and number [Police Station [Offence alleged IMaximum punishment|Date of filing IDate of filing [Date of filing Date of  |Present status and its next date Stay, if [Total no. of No. of No, of Expected time of ([Comments by District and
No MP [Former the Court of FIR (Challan icharge sheet |Criminal Complaint framing lany, by i i i ion of trial iSessions Judge
icharge lhigher lexamined remain to be
lcourt i
{Ambala INil
Bhiwani INIL
" . |SH. PARVEEN, ACJM ISUSHILA VS
1 [Charki dadri ' ! ISOMBIR SANGWAN [EX. MLA NACT/ 375/2025 NI ACT 138 IONE YEAR [09.07.2025 05-06-2026 6 MONTHS
ICH. DADRI 'SOMBIR SANGWAN IHRCD03-002026-2025
[SH. PARVEEN, ACJM IVINAY KUMAR VS
2 |Charki dadri ’ ' ISOMBIR SANGWAN [EX. MLA INACT/446/2025 NI ACT 138 IONE YEAR 11.08.2025 121-07-2026 6 MONTHS
ICH. DADRI ISOMBIR SANGWAN IHRCD03-002372-2025
" . |SH. PARVEEN, ACJM IVINAY KUMAR VS
3 [Charki dadri : ’ [SOMBIR SANGWAN [EX. MLA INACT/447/2025 NI ACT 138 ONE YEAR 11.08.2025 21-07-2026 6 MONTHS
ICH. DADRI ISOMBIR SANGWAN HRCD03-002373-2025
" . |SH. PARVEEN, ACJM IVINAY KUMAR VS
4 |Charki dadri ’ ’ ISOMBIR SANGWAN [EX. MLA INACT/448/2025 NI ACT 138 ONE YEAR 11.08.2025 21-07-2026 6 MONTHS
ICH. DADRI [SOMBIR SANGWAN IHRCD03-002374-2025
i . |SH. PARVEEN, ACJM INIRMALA DEVI VS
5 |Charki dadri ' ' ISOMBIR SANGWAN [EX. MLA INACT/467/2025 INI ACT 138 IONE YEAR 11.08.2025 [21-07-2026 6 MONTHS
ICH. DADRI [SOMBIR SANGWAN IHRCD03-002464-2025
{SH. PARVEEN, ACJM, ISAJJAN SINGH VS
6 [Charki dadri ICH. DADRI I[SOMBIR SANGWAN [EX. MLA ISOMBIR SANGWAN INACT/497/2025 IHRCD030028012025 NI ACT 138 IONE YEAR 17.09.2025 11-06-2026 6 MONTHS
" . |SH. PARVEEN, ACJM, IVISHAL SHEORAN vs|
7 (Charki dadri ICH. DADRI ISOMBIR SANGWAN [EX. MLA ISombir Sangwan INACT/631/2025 HRCD030033452025 NI ACT 138 ONE YEAR 15.11.2025 [29-09-2026 6 MONTHS
8 |Charkidadri (o PARVEEN. ACIM, SOMBIR SANGWAN [EX. MLA KRISHAN Vs SOMBIRNACT/1/2026 JRCD03-000005- NI ACT 138 ONE YEAR 02-01-2026 126-08-2026 6 MONTHS
. . [SH. PARVEEN, ACJM,
9 (Charki dadri ICH. DADRI [SOMBIR SANGWAN [EX. MLA ISATYADEV Vs SOMB|NACT/11/2026 HRCDO03-000103-2026 NI ACT 138 ONE YEAR [08-01-2026 12-06-2026 6 MONTHS
10 (Charki dadri [or PARVEEN, ACIM, SOMBIR SANGWAN [EX. MLA  [Suresh Kumar Vs SomNACT/52/2026 IHRCD03-000368-2026 NI ACT 138 ONE YEAR 19-01-2026 11-06-2026 6 MONTHS
11 Charki dadri g: B/;?)\IQIEEN ACIM, ISOMBIR SANGWAN [EX. MLA IVEDPARKASH VS SONACT/185/20226 HRCD03-001343-2026 NI ACT 138 IONE YEAR 13-04-2026 104-08-2026 6 MONTHS
12 (Charki dadri  [or PAREEEN: ACIM, ISOMBIR SANGWAN [EX. MLA KITAB KAUR VS SOMNACT/208/2026 HRCD03-001487-2026 NI ACT 138 ONE YEAR 8-04-2026 06-07-2026 6 MONTHS
[Faridabad INIL
[An appl ication for seeRlng
© g lexemption from personal
2] 3 lappearance of accused
g ~ © © jarnail singh has been
. 5 d on the ground that|
ISh. Tarun Singal, Addl. ) B S S s moved on ! !
[Sh. Ji | Singh, " IFIR No. 09 dated = N I . it petition be No.
13 Fatehabad |Sessions Jucdge, — (MiARatay o [Siting IState Vs Jamnail Singh [PC/06/2025 § bo 01 2016 . JACB, Hisar |7 of P.C. Act g B ] /A 101.09.2026 further proceedings  [No 21 o 21 R OCH €327 2008 10 MO b-r
S E ~ = pending before the
I 3 Hon'ble High Court,
4 5 IChandigarh. The case
- E \was adjourned to further
ing:
ISh. Narender Sura Directorate of [ECIR/HIU/
14 Gurugram y : : [Sanjeev Arora Sitting Enforcement V/s. IREMP/198/2026 HRGR01-008523-2026(1/14/2026 DATED (Chandigarh PMLA 7 year 09.05.2026 3 09.05.2026 12.06.2026, APPEARENCE No 3 3 o o
Distt. & Sessions Judge ISani
anjeev Arora 15.5.26
15 (Gurugram  [on Manish Kumar, ISuknhbir Kataria [Former Om Parkash Vs loomi/37312022 IHRGRO3-050307-2022|Complaint Sec-5, Ggm  [156(3) 08.06.2022 08.06.2022  [08.06.2022 No 09.09.2026 NOTICE No No (Argument on Point of
9 CJM ISukhbir Katria P - 9 e e e o 'Summoning t bmitted that in vi
i il - Is submitte« iat in view
16 |Gurugram ig J:‘\"Aa”'s'“ Kumar, ISukhbir Kataria [Former gmﬁ;?f:{r‘i:s (Comi/394/2022 IHRGR03-052610-2022|Complaint Sec-5, Ggm  [156(3) 15.06.2022 15.06.2022  [15.06.2022 No 109.09.2026 NOTICE No No (Argument ";” Pointof | the directions containad in
[Seven witness judgments passed by the
3 Ipartly Hon’ble quremg Court qf
17 |Gurugram  [Sh.Rajat Verma, CJM ISukhbir Kataria IFormer Om Parkash Vs 132 7aa7si2013  HRGR03-0011832013 Complaint Sec-5, Ggm 420 10 Years NA NA 19/09/2013 Na 101.07.2026, Evidence No [iness List Not pramined n _ a lone year ndia in Wit Petition (Civi) |
gvidenceg Interest Foundation & other
527 13 Withess Vs. Union of India & another’
18 (Gurugram ISh.Rajat Verma, CJM ISukhbir Kataria [Former IState Vs Sukhbir Etc. IHRGR03-0562892018 [262/2015 iSec-5, Ggm {420 10 Years 16/10/18 16/10/18 Na 12/11/18 |01.07.2026, Prosecution Evidence [No 15 Witness Examined So {Two [one year Zgg ‘é\f/rzlloﬁ%t‘:i?:d(gxs"h‘),gzi
(CHI6525/2018 %r. Wit Kumar Upadhaya Vs. Union
. " y [Omparkash  Vs. 214 " [Witness List Not e:amilne?js\sn O.f Ind_ia‘ as well as the
19 Gurugram ISh.Rajat Verma, CJM [Sukhbir Kataria [Former Naresh ICOMI/74832/2014 IHRGR03-0057302013 (Complaint [Sec-5, Ggm @420 10 Years INA INA [20/09/13 Na 16.07.2026, Stay Evidence NO Filed re-charge Na lone year Hu:g:a:ﬂﬁg: ((::%rsj\?ﬁjibléner
idence No. 858/Spl/Gaz.II.17 dated
bo7 ramed. 5 22.07.2021, the Courts
i d have b
20 (Gurugram  [Sh.Rajat Verma, CIM ISuknbir Kataria [Former (Om Parkash Vs IHRGRO3-0063762013 [Complaint ISec-5, Ggm {420 10 Years NA NA po/09/13 Na 16.09.20262026 Awaiting Order  [YES 10Wimess  [ness - ive lone year directed to disposs of such
COMI/74881/2014 lpre charge cases expeditiously by giving
W‘ priority over and above other
I i i (Om Parkash Vs . " . X Withess cases.
21 |Gurugram ISh.Rajat Verma, CJM ISukhbir Kataria [Former |Akash Kataria 1236 IHRGR03-006626-2013(Complaint City 1420 10 Years INA Na [01.10.2013 Na 16.09.2026, Awaiting Order IYES 16 WITNESS Partly Na lone year
lexamined
32 19 Witness
22 |Gurugram ISh.Rajat Verma, CJM [Sukhbir Kataria [Former IState Vs Sukhbir Etc. CHI/6531/2018 IHRGR03-0562922018 483/2014 [Sec-5, Ggm {420 10 Years 16/10/18 16/10/18 Na Na 101.08.2026, Prosecution Evidence |No 21 Witness Examined So |{Two lone year
ar.




Sr. |District Name [Name of the Court IName of Name of MLA [Sitting/ Title of the case [Case No. assigned in CNR No. IDate and number [Police Station [Offence alleged ate of filing IDate of filing |Date of filing Date of |Present status and its next date (Stay, if [Total no. of No. of No, of Expected time of ([Comments by District and
No MP [Former the Court of FIR (Challan icharge sheet |Criminal Complaint fframing lany, by i i i ion of trial iSessions Judge
icharge lhigher lexamined remain to be
lcourt i
[State Vs Pawan R34
23 |Gurugram  [Sh.Rajat Verma, CJM [Sukhbir Kataria IFormer Dawas HRGR03-177222017 [952/13 (City @20 10 Years 07/04/17 07/07/117 Na Na 16.07.2026, Prosecution Evidence [No 24 WITNESS (18 Exmined  |Six lone year
ICHI/1266/2017
237 23 Witness
24 |Gurugram ISh.Rajat Verma, CJM [Sukhbir Kataria [Former IState Vs Sukhbir Etc. IHRGR03-0054022019 478/2014 ISECTOR-5 @420 10 Years 14/01/19 14/01/19 Na Na 101.07.2026,Prosecution Evidence |No 126 Witness lexamined [Three lone year
CHI/192/2019
25 |Gurugram ISh.Rajat Verma, CJM ISukhbir Kataria [Former om F'arka:h Vs ICOMI/6142/2018, 224 IZ—I(;%RO3-0722411- (Complaint 1420 10 Years 07/12/18 Na [07/12/18 Na 18.08.2026, Evidence No 19 Witness Na Nineteen lone year
85 I
26 (Gurugram ISh.Rajat Verma, CJM lUmesh aggarwal [Former [State vs Umesh HRGR03-0453212021 [154/21 Kherki Daula 7,10, HUDRA Act |7 year 28.07.2021 [28.07.2021 Na Na 13.08.2026, Prosecution Evidence [No 18 Witness Six Witness |1, 1o lone year
|IAggarwal etc. ICHA770/2021 lexamined
. Neeraj Choudhary vs ¥ ~ . . N [Two witness - Itis submitted that in view
27 |Gurugram iSh.Rajat Verma, CJM [Sh. Dharm Singh [Former Dharam Singh INACT/6311/2020 HRGR03-011644-2020Complaint [Udyog vihar 138/142, NI Act R year Na Na 120.02.2020 Na 18.07.2026, Argument No 14 Witness lexamined . [Two jone year of the directions contained in
28 (Gurugram  [Sh.Rajat Verma, CJM ISh. Dharm Singh ~ [Former gﬁ::‘m Cgﬁ]‘;dh“ary VS INACT/13926/2020  |HRGR03-023260-2020{Complaint ity 138/142, NI Act D year Na Na 19.06.2020 Na 18.07.2026, Argument NO 14 Witness Na Four lone year L“:nggsgi;aeﬁzd&mh;
20 (Gurugram  [Sh.Rajat Verma, CUM ISh. Dharm Singh ~~ [Former el oy VS INACT/1302512020  HRGR03-023250-2020{Complaint city 138/142, NI Act 2 year Na Na 19.06.2020 Na 18.07.2026, Argument No 4 witness Na Four lone year Nadia in Wit Paiition (Civl)
i I F i h
30 [Gurugram  [Sh.Rajat Verma, CJM iSh. Dharm Singh ~ [Former gﬁ::‘m Cg“;”dh“ary VS INACT/54559/2019  |HRGR03-104285-2019(Complaint city 138/142, NI Act 2 year Na Na 9.12.2019 Na 18.07.2026, Argument NO 14 witness Na Four lone year V:eﬁ?én z‘,’?:;gog jng‘mg,
31 I 'Sh.Rai ¢ s s Neeraj Choudhary Vs |\ s 1y y G c / o [Witness List Not and Writ Petition (Civil ) No.
urugram h.Rajat Verma, CJM h. Dharm Singh [Former Dharam Singh INACT/54558/2019 HRGR03-104286-2019|Complaint lcity 138/142, NI Act 2 year Na Na 9.12.2019 Na 18.07.2026, Argument IN Filed Na Na lone year 699 of 2016 titled ‘Ashwani
. Neeraj Choudhary vs . . . Kumar Upadhaya Vs. Union
32 |Gurugram ISh.Rajat Verma, CJM [Sh. Dharm Singh [Former Dharam Singh INACT/6594/2020 IHRGR03-011927-2020 Complaint [Section-14 138/142, NI Act 2 year Na Na [24.02.2020 Na 18.07.2026, Argument NO 4 Witness Na Four lone year of India’ as well as the
District President directions conveyed by
33 |Gurugram  [Sh.Rajat Verma, CJM Umesh aggarwal IFormer (Gargi Kakkar vs ICOMI/467/2022 IHRGRO3-064955-2022|Complaint Civil Lines 499 2 year Na Na P8/07/22 Na 14.07.2026, Consideration No 3 Witness 3 Witness  |Na lone year H,\?; %'5%7';9,,?,8;’2”“ ‘;'ged;e"efgf
Umesh A I : -~
AT 22.07.2021, the Courts
34 |Gurugram [Sh.Rajat Verma, CJM ishal Parkash Rao  [Sitting 's Vasantdada 74411 HRGR03-101542-2023(Complaint DLF-II 138, NI Act 2 year Na Na 29.04.2023 Na [25.05.2026 D.A.W. INO [3 Witness 1 Witness  [Na Disposed off concerned have been
ISahakari Sekhar directed to qlspose of sygh
[Sudan India Pvt Ltd cases isly by giving
35 (Gurugram ISh.Rajat Verma, CJM ishal Parkash Rao  [Sitting 's Vasantdada 41567 HRGR03-089293-2021 Complaint DLF-II 138 NI Act 2 year Na Na 23.11.2021 Na 125.05.2026 D.AW. INO 13 Witness 1Witness  |Na Disposed off priority over and above other
\Sahakari Sekhar cases.
[Sudan India Pvt Ltd
36 |Gurugram [Sh.Rajat Verma, CJM ishal Parkash Rao  Sitting 's Vasantdada 14093 IHRGR03-029834-2022(Complaint PLF-Il 139, NI Act 12 year Na INa [11.04.2022 Na [25.05.2026 D.A.W. INO 13 Witness 1 Witness INa Disposed off
ISahakari Sekhar ]
7 witness filed || *oC T
37 (Gurugram ISh.Rajat Verma, CJM ISukhbir Kataria IFormer 835:5‘;?5" Vs 74285 IHRGRO03-001498-2013 Complaint Sec-5 l420 10 Years Na Na 2.02.2013 Na 104.07.2026, Arguments NO ﬁ]y;";'f;‘;':;gzm lcomplainant in NA One Year
levidence. pri-charge
Religare Finvest Ltd HRGR03-0090534-
38 |Gurugram ISh.Rajat Verma, CJM Vishal Prakash Rao [Sitting \Vs Vishal Prakash 47291 019 (Complaint ISec-53 138, NI Act 2 year INa Na 12.02.2026 Na 02/06/2026, Reply NO 5 witness 0 witnes INA One Year
Rao
[Hisar [Sh. Khatri Saurabh ASJ, |- [Ram Niwas Ghorela |[Former [State Vs Ram Niwas |PC/14/2025 HRHS010119672025 [07/29.01.2016  [SVB, Hisar |7 PC Act [7 Years 18.09.25 18.09.25 P7.01.2016 - For charge /22.09.26 Ves 22 9 22 - -
39 Hisar
[Hisar [Sh. Khatri Saurabh ASJ, |- Naresh Selwal Sitting [State Vs Naresh PC/17/2025 HRHS010125882025 [10/29.01.2016  |SVB, Hisar |7 PC Act 7 Years 07.10.25 07.10.25 7.01.2016 - Notice/22.09.2026 Ves 22 o 22 - k-
40 Hisar
Hisar [Sh. Manglesh Kumar |- ISubhash Chand GoyallFormer Ram Niwas Aggarwal ([CRR/78/2026 HRHS010067212016 |Arguments/ 07.07.2026
41 [Choubey, ASJ, Hisar IVs. Subhash Goyal
hajjar NIL
ind NIL
Kaithal NIL
Karnal NIL
Kurukshetra NIL
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148,149,153A 379A4
43 |Nuh DR SUSHIL KUMAR [MAMMAN SITTING STATE VS LUKMAN  16./171/2024 HRNUO1-002707- 14149/01,08.2023  INAGINA 136,506,395,397,427,2 [mprionsment for life 07/11/23 104/06/2026 FOR CHARGE 30 o 30
IGARG, D&SJ, NUH KHAN letc. 2024 911071208 IPG
MS. RENU RANA IMAMMAN ISTATE VS JUBER HRNUO1-002209- 148,149, 153A.379A,3 104.06.2026 FOR ARGUMENT ON
44 |Nuh ; " ISITTING SC/143/2024 150/01.08.2023  [NAGINA 195,427,436,506,201,1 [mprionsment for life  30/10/23 AR 25 o 25
|AD&SJ, NUH KHAN letc. 024 508 107 180 IPE ICHARGE
148,149,153A,379A,5
45 Nuh DR. RAHUL BISHNOI, IMAMMAN ISITTING ISTATE VS ADIL etc. [SC/145/2024 HRNUO1002226-2024 [148/01.08.2023  INAGINA 106,305,427,201,107.1 [mprionsment for life  [31/10/23 (04.06.2026 FOR ARGUMENT ON 20 o 20
|AD&SJ, Nuh IKHAN 208 180 IPC ICHARGE
148,153A,379B,427 4
46 [Nuh DR RAHUL BISHNOI, IMAMMAN SITTING ISTATE VS AASHIK  [SC/173/2024 HRNUO1-002706-2024(137/01.08.2023  NAGINA 135,395,397,201,120B, Imprionsment for life ~ [30/10/23 04.06.2026 FOR ARGUMENT ON 33 o 33
|AD&SJ, Nuh KHAN 180107 IPG ICHARGE
Palwal INil




Sr. |District Name [Name of the Court IName of Name of MLA [Sitting/ Title of the case [Case No. assigned in CNR No. IDate and number [Police Station [Offence alleged ate of filing IDate of filing |Date of filing Date of |Present status and its next date |Stay, if [Total no. of No. of No, of Expected time of ([Comments by District and
No MP [Former the Court of FIR (Challan icharge sheet |Criminal Complaint fframing lany, by i i i ion of trial iSessions Judge
icharge lhigher lexamined remain to be
lcourt i
[Court of Sh. Vijayant
ISehgal, Special Judge , " . . RCCHG 2015A 120B, RIW
47 PPanchkula  [CBI Haryana At Bhupinder Singh Isitting O8I VS Bhupinder |pcrans HRPK010005242018 0019 DATED CBI ACB CHD [420,471,IPC & 13(2) |10 year l02/02118 02102/18 INA- 0201202 £5r pys 07.07.2026 No 367 o 367
Panchkula (joined on looda ingh Hooda & ofhers 15.09.15 RW 13(1) D )IPC
128.04.2023)
[Court of Sh. Vijayant Bhupinder Singh ICOMA/3/2021 HRPK010004882021
Sehgal, Special Judge , Hooda " ED Vs Bhupinder Directorate of 13,14 4 of PMLA Act Charge  [For awaiting submission of final
48 [Panchkula Saﬁég‘im:n(iau;\nted on ISitting singh Huda & ors. ICOMPLAINT S;;ﬂgzizr;ﬁnt of 02 7 year 15.02.2021 15.02.2021 15.02.2021 Inot framed|report in RC/02/2016 on 18.07.2026 INo. 34 0 34
128.04.2023)
[Court of Sh. Vijayant Ram Niwas ICOMA/18/2025 HRPK010031942025
ISehgal, Special Judge , Directorate of
49 |Panchkula  [CBI Haryana At Former SEHZ;S“"” Kumar ICOMPLAINT Enforcement of gggg 4of PMLAACt 17 ooy 106.08.2025 06.08.2025  |N/A S:(af’rga;e 4[Arguments on 05.06.2026 No 39 o 39
IPanchkula (joined on lchandigarh
128.04.2023)
[Court of Sh. Vijayant Bhupinder Singh PC/6/2026 HRPK010019032026
Sehgal, Special Judge , Hooda CBI Vs Bhupinder CBI ACB Ni gg%ﬁwc &13(2 (Char
50 |Panchkula gm Haryana At ISitting Singth e ors. PC Act Dot o 13(1)0). 13(1()()(1) 7 year [28.04.2026 28.04.2026  |N/A ot ae g [Serutiny for 04.06.2026 No. 147 o 147
anchkula (joined on lof PC Act
128.04.2023)
51 [Panchkula Ez“mgfférhyg":ndchkula_ N/A ISanghi Ram Former State Vs Sanghi Ram |CHI/33/2019 HRPK03004292019 2{"1 T_‘Zﬁ,f?" dated 2zﬁgk1|?é. 1420 IPC 7 year 10.01.2019 10.01.2019  |N.A ;2'06 202 gg_’o‘;‘;%ez%“"o" evidence an No. 15 11 la
iSh. Sanjay, SDJM [Satvinder Rana [Former IState Vs. Sudhir etc. |CHI/255/ 2020 HRPPA1001109 2020 260 dated [4 457,380, 406,120B, |7 Years 09.07.2021 130.07.2021 INA [30/07/21 |Defence Evidence INA 139 39 0 3 Months [The requisite report has been
[Samalkha 128.04.2020 E 34 IPC lsubmitted by Sh. Sanjay,
= ISDJM, Samalkha in whose
3 (Court a Criminal case
bearing CIS No. CHI
[2556/2020 titled as State Vs.
. [Sudhir etc. involving former
52 Panipat IMLA is pending. Reply to
lapplication u/s 91 read with
section 311 Cr.P.C. not filed
fon 07.05.2026 and
18.05.2026. No Dw were
lpresent for the date fixed.
[The case was adjourned to
Rewari INIL
- Balbir @ Bali Former State Vs. Balbir 64 HRRH01002 141, Kalanaur 302 Life Imprisonment 19.09.2011 23.01.13 128.05.11 [23.01.13 |Accused Dinesh @ Kala has been 51 151 0
@ Bali 12902014 06.05.11 lproduced by jail authority, Bhondsi,
[27.08.21 |Gurugram through V.C. Further
larguments have not been
laddressed. Learned defence
lcounsel for remaining accused
persons requested for short
ladjournment for completion of their
defence evidence and for
larguments on behalf of remaining
53 |Rohtak Sh. Kapil Rathi, AddlI. Di laccused persons. On their request, Six months
case is adjourned to 05.06.2026 for
lcompletion of remaining defence
levidence on b?lhalf of accused \Judicial Officers have been
persons as well as arguments in i f
rebuttal on behalf of learned PP for S:ﬁg;dsggﬁ;‘;t%'gﬁmmenw
State and learned counsel for lexcept for the
lcomplainant. The date is fixed as special/substantial reasons
per request and availability of all the lto be recorded on moving of
Joarned defence counsels written application by the
Mahant Balaknath [Sitting_|Mahant Balaknath Vs [961 HRRH030156862021 |- IMT,Rohtak 499,500,501 IPC |- - - 06.09.2021 Not Framed yet |An application for 11 11 ) 1-2 year ) 1-2 year lconcerned. They have also
Baljeet lexemption from peen BSKQ,d to use video
personal appearance lconferencing facility for
lof complainant lconducting court proceedings|
Mahant Balak Nath land speedy disposal of such
has been moved cases.
through counsel.
Heard, and personal
54 [Rohtak ffor that day only.
Reply to the
lapplication u/s 45 of
Indian evidence
lact/section 39 of BSA
ffor sending the
lalleged video to the
forensic science
laboratory for forensic
lexamination not
Sirsa INIL
[Sonipat INil
55 |Yamuna Nagar nzié?;“Mzag'%tgre‘ef - S:'aﬁgﬁglff" IFormer [Siate Vis Kusum Ranilcy 444121 HRYN030015422021 RNO- 149 leuria jgg: 33?: 0 a7+ |Life Imprisonment  [16/03/2021 16/03/2021 |- e.06.202 Iehpelycase is fixed for 02.06.2026 for |, 11 o 11 l9 months
56 Nagar[Sh- Sukhdev Singh h. Dilbag Singh State of Haryana Vs. | cg100/2025 LRYNA10013162025 [FIRNO. 21 DATED ining Act 2101) o 102.08.2025 (Consideration and next date
amuna Nagarispy iy Bijaspur - Dilbag Sing ormer Unknown 19.01.2024 artap Nagar Agb e ot, 1208, - 08 - - - 106.06.2026 - - - -




